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(Ii) Policy of d b t M a o  of 
imported Guhnmst*.

PRQF. DILIP GHAKRAVARTY 
(Calcutta bouth) Sir* wit^ your kind 
pcrm^uon, I would like to raise a matter 
of very urgent public importance. I 
am happy to note that the Minuter of 
Commerce is present here The present 
policy of imported cashewnut distribution 
is a bar to enable the Eastern Region to 
get any quota It is expected that the 
Minister m-ciuirge of Commerce changes 
the policy or with his discretionary pp^er 
he should allot quota to the mdustnts 
functioning m West Bengal and Maha­
rashtra on the basis covered in the I T  C 
Policy as a special case on the line of Mani­
festo of Janata Government

To cite a specific instance there is one 
such small ui>it only in West Bengal wjwajt) 
u registered under Small Soale Industries, 
and promoted by technical entrepreneur. 
The industry in question is situated m a 
declared backward area of the District of 
Midnapore Furthei, the industry m 
question offers employment to isap 
workers of tribal and adzvasi con^muntfu*. 
The industry, the only one of its Ipnd m  
Eastern India, is export-oriented? I* 
had earned foreign exchange to the tun*r 
of Rs 5 lakhs m 1977-7® and Rs. 27 
lakhs m 1978.

In cafe it ts not possible for the Minister 
to change the pokey or to use h» discre­
tionary power to help as suggested, the 
few languishing firrrns m tne E^sierp 
Region andin the Maharashtra Region  ̂
the cashewnut exporters who came tnto 
existence after 1970, may be offered a 
subsidy on the value of the export. 
It is hoped that the Minister for Com* 
merce will look to the problem of the 
small production units sympathetically 
and do something expeditiously for their 
survival


